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Mr. Speaker: Is that also included
in the terms of reference? Will the
enquiry officer be able to make re-
commendations that such-and-such
action should be taken against such-
and-such officer?

Shri Hathi: In fact, he hae recom-
mended it in certain cases;in certain
other cases he is going to recommend
it. As I said, by the 14th or 15th he
will be dealing with nearly 6 to 7
cases which are mentioned in the Das
Commission Report.

Shri Nath Pai: One hears everyday
in the papers about a crusade against
corruption that is being waged by
the Home Minister with might® and
main.

“Mr. Speaker: It should not be so
long.

Shri Nath Pai: With all humility,
I clarify. This particular jnstance is
a crucial test of his efforts in that
direction. May I know whether in
the light of the recommendations of
the Santhanam Commission the Gov-
ernment is contemplating to give
effect to the recommendation that
those who have been found wanting
in integrity are made (a) to retire
compulsorily from political life, and
(b) to disgorge the ill-gotten wealth
which they accumulated as a result of
the abuse of the public office which
they held? Are the Government and
the Home Minister giving effect to
those recommendations in this parti-
cular case?

The Minister of Home Affairs (Shri
Nanda): So far as action is concern-
ed, that has to be taken under the
terms of the law, whatever law is
applicable. As regards confiscation
etc, nobody can do like that  arbit-
rarily; nothing can be done in this
country. The law has to prevail. So
far as public life is concerned. ‘hat is
not a matter which can be answered
here in these terms. The Santhanam
Commitee Report has been very
fully considered—many of the recom-
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mendations have been adopted; a few
are under consideration. There will
be occasion for me to let them know
whatever has been done.

Shri Nath Pai: What about imple-
menting them specifically?

Shri Nanda: Implementation also is
in progress.

Shri Harl Vishnu Kamath: They are
being quietly shelved.
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Wil the Minister of Home Affairs
be pleased to state:

(a) whether Government have
reconsidered the question of abolition
of privy purses lo ex-rulers; and

(b) whether any legislation is pro-
posed to be /ntroduced in this con-
nection?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
No, Sir.

(b) Does not arise.
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Shri Hathi: I could not catch the
-question.

Mr. Speaker: He wants to know
whether those commitments would
be maintained or......

Shri Hathi: Commitments made
under the Constitution?

Mr, Speaker: He has not asked
about the commitments made under
the Constitution; he says about the

~ommitments made by Pandit Nehru.

Shri Hathi: Yes; Commitments of
the late Prime Minister will be res-
ected.
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Shri Morarka: Is there any truth in
the report that though the policy of
the Government is not to give more
than Rs. 10 lakhs by way of privy
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purse to the next generation, actu-
ally they have agreed to give Rs. 20
lakhs so far as the Nizam is concern-
ed in the following generation?

Shri Hathi: There is no policy as
mentioned by the hon. Member that
the privy purse more than Rs. 10
lakhs will not be given to successors
of the then rulers who had signed
the agreements. The agreements
were that as regards those who were
given more than Rs. 10 lakhs as privy
purse on succession of their succes-
sors, the privy purse will be settled
but it is not that it will not be more
than Rs. 10 lakhs.

Shri Morarka: The operative part
of my question was whether it has
been agreed to give Rs. 20 lakhs to
the successor of the Nizam.

8hri Hathi: That was not the
operative part. The operative part
was whether more than Rs. 10 lakhs
will not be given. This portion of
the question which the hon. Member
asks is correct.
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